IN THE CENTRAL ADMINIETKRATIVE TRIEBUNAL, JAIPUR BENCH, JAIPIR

0.A.N5,7328/92 Dt, of crder: 29,4,94
Shri Chhariram Maufya : Applicant
| ’ | Vs,
‘Union of Iniid & Ors, ¢ Respondents
Mr.J K, Kaushik | : Counsel for 3arplicant

Mr . Manish Bhandari

(13

Counsel for respondents
- Hon'ble Mr.Gopal Krishnd, Member(Judl.D.
Hon'ble Mr,0.FP.Sharma, Member{adm.).

PER HON'ELE MR,COPAL FKRISHIA, MEMBER{JUDL.).

Applicant Chhariram Maurya, in this 2pplication under
Q@ Sec.1? of the Administrative Tribmnals Act, 1995, h3s prayed
for the following reliefs:
“"The applicant requests that the non-petitioner M-,2
may kindly be restr2insd from pacsing the reversion
order of the applicant or to paszs aAny other order which
is agl3inst the 3pplicant in order to mar his right.
And the petitioner requests the Hon'ble Tribunmal to
pass appropriate order tc provide the interim relief
to the a»plicant as such the non-pztitionzr No,2 be
restrzined from the implementing any reversion order
dgainst the applicant till the final disposal of this
application by this Hon'ble Tribunal.”
2, The applicant entered in the szrvice of the Rajilways

as an 3Apprentice Mechanic in 1984, He w3s promoted to the post
of Ch&rgeman 3r,B K5,1400-2300 in 1996, The result of the test
- of the Apprentice Mecharnic was declared by the respondent No.2
vidé communication dated 27.10.26 (Annx,A-S5) placing th2 appli-
cant above respondent Mn,3, He was promoted to the post of
Chirgeman Gr. A w.e.f. 14.12.88, However, vide office order
dated 18,1.8% (Annx,A-6) he was placed below the respondent
No.2 in the order of merit. The applicant was reverte? from
the post of Chargeman Gr.,A to that of Chirgeman Gr.B but he
'waeg repromoted to ﬁhe post of Chirgeman Gr.A apd precently

he is holding this post. The respondents have stated th3at
when the respendent Mo,3 submitted representdation a8gainst the
seniority aszsigred to the 3pplicant vide Annx.A-5, the mistake
was rectified in terms of the CME(E)CCG's letter No,ERT0/2/2

Cﬁhﬁhf,iatgj 30,10,1961 which provides that the seniority of Apprentice
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Mechanice, . Apprentice TXRs apd Journeymen shonld be preparad

on the basis of the results of final tests only theoretical

and practical, inste3d of taking into consideration the tctal
number of marks obt&ined by the Apprentices in - all the 4 EszEX*®
csessionial ex@minations, Since the responient MNo.3 had secured
higher marke than the applicant in the final retention test,

he was assignal seniority above the 3pplicant.

3. We have hedrd the learned counsel for the parties and

have perused the reccords,

4. The quzstion which calls for consideration nov merely
relates to the assigrment of seniority to the applicant in the
post of Chirgem2n Gr,P vis-a3-vis the respondent 1>.3. The
counsel for the applicant contends that the responient 1,3
joined one month later than the 3pplicant i.e. 27.9.24 whereas
the applicant joined training on 22.8.84. It is further cont-
ended thatgzie applicant hasiﬁgggégogﬁe traininc e3rlier than
the respondent Mo,3 @npd he secured higher marks and t hereicre,
the applicant claims seniority over respondent !Mo.3 as per the
provicionz cont3ined in para 303 of the Inlian Fajilway Estéb-
lishment Manual. The le3rned counsel for the applicant has
raised these contentions With reference to the Jdocuments at
Anrps,A-7, A-g8 apd A-9, However, he has not challenged the vali-
dity or correctness of the letter dated 30.¢.€1 (Annx,R-4), He
has not ¢laimed any seniority over responient MN2.3 in the relief
clause, Sirnce there is no chillenge to the office order Annx.A6
dated 12,1.892 in the relief clause of the application, we can
not go inte the question of its correctress or otherwiss, Hence
we fird ne substance in this application., The C,A, is therefore,

dicsmiscsed with no order as to costs,

v Q) . Crensbess
(0.P.Ehdrms (Gop2l FKrishnz)
Member (). Member (J) .



